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IN THE central AOniNlSTRATIVE TRIBUNa
p.'i'I i''JCI P AL GlNCH
NEy DELil

0..A. No. 29 4 /96
Date of decision 11.11.1995

1.' 3mt, Bhaguani Devi
liid/o Late Sh.Ravi Dutt

2. KUifioJ-i Laangs O/o Late Shri
Ravi Dutt,
R/O y r. No. T~84~-C , R ai 1 uay Colony,
Kishan Can j, Delhi Cantt.

» • • • A p p X i, c £j n t s

(By Advocate Shri Yogesh Sharrna )

l/s. .

1.Union of India through the Ganl,
[Manager, iN.R. Baroda House, '
Neu Delhi.

2, Tne Genl,P'lanaQ3r( Emo,)
N.R, Baroda House, Nau Delhi.

^.The Divisional Railway f^lanagar,
INorthern Railway, Bikaner,

(By MdVQ.^ate Sh.Rajeav Sharnia 'Respondents
through proxy counsel f-ls Kiran Chhabra)
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(Hon'ble Smt. Lakshmi Suaminathan, flember (3)

Shri Yogash Sharnia,learned counsel sutaniJJ,s that m
the light of the deci.sion,..;-of the Tribunal in fl.K.Plishra
and ors l/.U.O.I.d Ors (OA 408/95 together with connected

DAS) de|i^or, 4. 1 1. 1996, he seeks permission to oithdrau
thi.s OA to challenge the rejection 1 etsr dated- 5,8

a c

issued by the respondents uhich has been mentioned in the
counter reply, although he submits that the same, has not
been received by the applicant .,

2. In view .of the above facts and circumstances of the
case, permission is granted to uithdrau this OA and ths

same is dismissed as uithdraun. It. is .also open to the

aoplicant, if he so desires, to challenge the order passed
by the respondents on 5.3.96, copy of uhich has to be
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furnished to the applicant by the respondents, in

ec cor dance uith lau.

3, 0»Ao is disposed of as abov/e. No ot-ders as to en si

(Smt.Lakshmi 3uarninathaTfy
Member (3)
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